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the notification dated 7th December 20L6. On perusal of this notification dated 7-12-2015, it is

understood that all applications that have been transferred under this notification have to be treated

as applications u/s. 7,9 or 10 of the Code. Therefore, issuing another notice u/s 8 of the Code in the

transferred case is not necessary, because the precondition of issuing notice u/s 8 will not apply

because this case was transferred to this Bench from Honorable High Court only after application was

filed under the old Act. Only direction given in the notification is that the party shall file form as

specified under Rules, that this operational creditor did before this Bench passed orders on24.2.2077.

Therefore, we have not noticed any merit in the argument of the counsel of corporate debtor.

However, for there is neither a section of law envisaged to recall its own orders, nor a Rule set out to

recall orders, and moreover the moratorium being rem in nature, this application is hereby dismissed

in limine as not maintainable.

V. NALLASENAPATHY

Member (Technical)
ssv p
Member (Judicial)
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